FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

IWORLD DIGTIAL SOLUTIONS PRIVATE LIMITED OPERATING IN DATA
PROCESSING AT NEW DELHI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with | IWORLD DIGITAL SOLUTIONS
PAN & CIN/ LLP No. PRIVATE LIMITED
CIN: U72300DL2014PTC263293
PAN: AADCI4558D
2. Address of the registered office Registered Office:
79, First Floor, Paschimi Marg
Vasant Vihar, South West Delhi,
New Delhi, India, 110057
3. URL of website Not Available
4. Details Of Place Where Majority Of | 30/1, East Patel Nagar, New Delhi
Fixed Assets Are Located 110008
5. Installed capacity of main products/ | Not Available
services
6. Quantity and value of main products/ | Not Available
services sold in last financial year
7. Number of employees/ workmen Nil
8. Further details including last available | Can be sought by sending a request
financial statements (with schedules) of | to the resolution professional at:
two years, lists of creditors are available | cirp.iwdspl@gmail.com
at URL:
9. Eligibility for resolution applicants under | Can be sought by sending a request
section 25(2)(h) of the Code is available | to the resolution professional at:
at URL: cirp.iwdspl@gmail.com
10. | Last date for receipt of expression of | 09.08.2025
interest
11. | Date of issue of provisional list of | 19.08.2025
prospective resolution applicants
12. | Last date for submission of objections to | 24.08.2025
provisional list
13. | Date of issue of final list of prospective | 03.09.2025
resolution applicants
14. | Date of issue of information | 08.09.2025
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants
15. | Last date for submission of resolution | 08.10.2025
plans
16. | Process email id to submit Expression of | cirp.iwdspl@gmail.com



mailto:cirp.iwdspl@gmail.com
mailto:cirp.iwdspl@gmail.com
mailto:cirp.iwdspl@gmail.com

Interest

17. | Details of the Corporate Debtor’s | Yes
registration status as MSME.
SD/-
Anurag Nirbhaya

Resolution Professional

Regn. No.: IBBI/IPA-001/1P-P00870/2017-2018/11468
Regd. Address: 204, Sagar Plaza, Plot No. 19,

District Centre, Laxmi Nagar, New Delhi-110092

For Iworld Digital Solutions Private Limited

Date: 25-07-2025
Place: New Delhi
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CAPITAL TRADE LINKS LIMITED
CIM: L51909DL1884PLCO19622
Regd, Office: 102-103, FIRET FLOOR, SURYA KIRAN BUILDING, 19 K.G, MARG,
NEW DELHI- 110001
Phone: <51 7042353322 Emall: ca@capitaitrade.in Website: www.capitaltrade.in

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUEST OF PHYSICAL SHARES

Fursuant o SEBI Gircular No. SEBIHGMIRSDIMIRSD-POLIP/CIRIZ025/9T, dated July 02,
2035, 1he Company is pleased to offer ong-fime special window for physical shareholders to
submif re- .,-:Igerr'enr requests for the irenster of shares: The Special Windew will b2 open
from July 07, 2025 1o Janvary 06, 2026 &nd is applicable to cases where arigingl :-thE
transfer requasts were lodged prior to April €1, 2019 and were returnedunattended o
rejected due fo deficiancies in decumentation, process or-any oiher reason. The shares re-
lodged for fransfer will be processed onfy in demateralized farm during this window. Eligible
gharehalders may submit their transfer requests along With the reguisile documenis 1o he
Company's Registrar and Share Transter Agent (RTA) a8 MAS Services Limited, 2nd Flood, T-
34, Block 7 Okhia Industrial Estate Phase: 2 Rd; Pocket W, Okhia Phase il, Okhta Industrial
Estala; Mew Dalhl-110020
UPDATE EYC AND CONVERT PHYSICAL SHARES INTO DEMAT MODE
The sharehalders who are holding shares in physical farm are requested o updalz heir KYC
and-alse requesied 1o convert their physical share Certificates m to-dematarialized form
{electranic Tarm),
For Cepital Trade Links Limited
Sl
Mehvish
Company secretary

Place: Delhi
Date; 24.07.2025

FHRIE H1E-01 MAHGETR
SUMMONS FOR SETTLEMENT OF ISSUES (0.5, r.1,5)
BEFORE THE COMMERCIAL COURT NO-2 AT KASNA,
GALTAM BUDH NAGAR
PRESIDING OFFICER SH. UDAY PRATAP SINGH (HJS)
ORIGINAL SUIT ND 83/2022
STATE BANK OF INDIA, a body corporate constituted under the
Siate Bank of India Act-1955 having one of its ofices at RACPC
(SARC) at Mew Arya Magar, Ghaziabad, Distt-Ghazisbad, through
Ravish Arya, ManageriSARC), Mobdie No-B0T1275878, Mail 1.0,
ravish.arya@sbico.in Adhar No-5 13142826516
PLAINTIFF
VERSUS
1. Mr. Ayush Prakash Sfo Sh. Uma Kant Prasad Rio F-3,
shraddha Vilta, Plol No-44, Secior-5, Rajendra Nagar, Ghazabad-
201005 Also At Tata Ala Lifie Insurance Company Lid Piot No-11/5-
b Sacord Floor, Param Tower, Pusa Road, New Delhi-110005
2. Mr, Alok Prakash S/o Sh. Uma Kant Prasad Rio F-3, Shraddha
Villa, Plot MNo-d4, Sector-5, Rajendra Magar, Ghaziabac-201005
Also At Tribal Fusion Rad Pl Lid, Ist Floor, TowerB, Advant Wauis
Business Park, Plot Mo-T, Sector-142. Noida Expressway, Gautam
Budh Nagar-201305
DEFENDANTS
Whareas State Bank of India instiuled a suit against you for recovery
of money. You are hersby summonad fo appear in this Court in
person, of by & pleader duly instrucied, and able o answer al
malenal quastons relating to the swl, or who shall be accompanied
by some person able 1o answer all such questions, on the
31.07.2025, at 10 O'clack in the Cour, o answes the daim; and
further you ane heneby directed to fle on that day a wnifen statement
of your defensa and bo produce on the said day all documents in your
possession or power upon which you base your defense or claim for
set-off or counter-claim, and where you rely on any ofher document
whetherin your possassion of pewer or not, as evidencs insupport of
your defense or claim for set-off or counter-claim, you shall enter
such docurmants in a list 1o be annexad 1o the written statemeant)
Take nofice that, in default of your appearance on the day before
mentioned, the sud will be heard and determined in your absence,
Given under may hand and the seal of the Court, this day of
17.07.2025

5. Kumar
MUNSIRIM/READER

INVITATION FOR EXPRESSION OF INTEREST FOR
IWORLD DIGTIAL SOLUTIONS PRIVATE LIMITED
OPERATING IN DATA PROCESSING AT NEW DELHI
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of

India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

LITTLE ROGCH TRADE AND INWVESTMENT LTD.
Regd. Office; B-38, Groand Foor, GHOL House, Ingtihstiona’ Area, Secior-1,
Moida, Gaulan Budba Magar, U P, = 209301
CiN: LE2TI0NUP190 1 PLC 202870, Websha: weew Iril.co.in, Email; P +37-120-4235345
MOTICE TO MEMBERS
Mistice 1s heraty glven to the Mambars that the Company hag complated the dispaich of postal ballal
rrolice Uinder Secfion 110 .af the Companies A1, 2003 neid wilh Ride 22 af Thie Companies {Managesmen|
and Admiresfradion) Rules. 2014, along with postal ballat form-and seif-addressedpre-paad posiage
envelope on 2dth July, 2025 through courierio the mamoers whose nemas Bppedr in the regisser al
MBS a5 o0 Salurday, 19008 Juy, 2025 D0u-ofl dala™) in relalion & resslulian lor seeking appnmdal al
the shareholdars for the proposed volunlbary daksting of the eguity shares of the company fom tha
Calcuta Stock Exchangs Limited in sccordanca with the provisions of the Securities end Exchange
Bogrd of Inda {Deltsting ol Eguity Sharea) Regutaliora, 2001 and applicable law (the propodsad
resciulion”) by postal baliod incliding e-valing by electionic means,
A= reidred by Regqulation 44 of SEBI [LODR) Regulatiors, 2015 Iha Company has engaged the senices
of Mahonal Secunes Deposiony Limied fo provide e-voling faclity to tha members of the Company,
Thaa Yedng through Postal Balol, inchading E-valing wousd commienca on S0Hh Jidy, 2075, The Mofice and
Pastel Ballot Form is atzo available on the wabsite of the company vz weea brtil.co.inoran the webehe
af WSOL viz., wasdLevoling. nsdl com
Thea Baaard of Directors of the Company has Appainted Mr. Yivak Gupla, Praclizng Chartered Accountant
&z "SCRUTINIZER® for conducting 1he Posta Bakol in 8 far and transparent manmes, The manmibers are
Fecuieabed 18 nite that the physics! Poatal Balo! farm duly complessd and signed should ba reached o tha
Sorudneer onor bafore Thursd ay, 28thSugas], 2025 by 00F M
The Yaling faciliy shell ba aveilabls from Wednesday, J0th July 2025 from 200 A M. o Tharsday, 285
August, B0E50 05:00 PAM. All Postal Ballot Formma! elecionie vales resaed after e sadd dale wil be
tresled % raply fom such member kas ral been moenad. Incase a membar voles through E-Volng
faciily == wak as send his vole tirough physical wobe, tha vote cast through E-oling shall onfy ba
comiakdered by the Scrutinizer,
The sl af Bhe Posis Balkol shall be anncunced & Manday, 1151 Seplembar, 2025 # the reosiansd
offica of the compary. Tha results declared afong with the Senadinizar’s Reparl will be availabie on the
Company's wabsite viz. It codn and shall alzo be sommunicated o Calculla Stock Exchangs
Lirniited wher b shares ol [he company are 8shed. Forand guery rr:-gur;]irlg The: waling by Postal Balkal
including E-woling, please sand an e-meak at irtsll #81@yahao.com
By Owder of the Board
Far LITTLE ROCK TRADE & INVESTMENT LTD

Sdi-

MOHANAN THRAYIL

Place : Maida DIRECTOR
el 25,07 3025 [iN: DB310232

(E) Mumbai
a. 1, Tth F :-:-l.

dandra Hurka Complax 3
: Kotak Mahindra Bank Lid, - Pl

i

Sﬁu Katic For Sale Of Immovabde Propesics
E-giahion e notice for aale of mmovable ssssts under e sacantisation and rsconstructon of $Sramal
gssets and enforcemant of securfy interest act, 2002 undsr rukss 8{5) and S{E) af lhe secusity intarest
tenfancermant) s, 2002
Subsaquen| ba ke assignmen) of debd i favour al Kolak Manhindra Baek Limited by * SMEG India Hame
Finance Company Limited (herainaftér referred o .as "SMPGET) (formery known a8 Fulerton Inda Hame
Finance Comparry Limited) fha authorised officer of Kodak Mahindra Bank Limited (harainafter refiemar 4o &2
“Tha Bankl EMBLISecured Creditor™) has laken the physical possession af below descibed immovabin
propaty hereinafer caled the saoured assel) morlgagediehanged 1o The secuned credior an 09,06 2035
PMotica iz hewreby ghven to the bormower (=) and co-bomower |8 in particular and public ingeneral lhat the bark
has decided o sak thea securad asset hrowgh e-auction undarthe provisians of e sarfaesi ack, 2002 on"as
is whina 7, "asis what is7, and “whatevar theng is” bazis for mecovery of Rs, 25,08, 0587 |Rupess Twanty
Five Lakh Eighl Thousand and Fifty Eighi Only) culstanding a8 on 18.07.2025 song wih fulume
applicatie insanect Ml reafizatian, under the kean account mo: 61173801 1153465 & 611 TIRATT1 96091 lnan
avaled by Mrs, Babda & Mr. Pinbu [as as per below dedails

Parficudar | Ditail

DaleOfAucton (28082085 =000

Time Of Sisction Between 12:00 Pr To1:00 Pm With Unirnited Extension OF 5 Minutes |
Rasarve Proe s 14, 00 D0 - (Hopees Faurbesn Lakh Only)

EamsslMMH]r Depasit (EMD)- Rs. 1 40, IJIZIU.I - (Rupeas Ona Lakh Fuarty Thnus_ar!d Ondy)

Description Of The Secured Asset:- P.IIﬂ'1a|:p-|HI:BE|rr:||:l-ar{=-l.llEﬂfﬂhrﬂ!ﬂhalp‘tﬂﬂrljlhal.-lﬂgl:'lnthﬂ'|
cf land baarng Piol Mo, SG-203600, maasuning in Easl-21 1L 8 inch, Wesl- 21 L Ginch, Morlk-25 8, &
Southe25 1., hantng tand tolal area of 537 5080, |e., 49,555 min. Baurded in East-way 13l wide, wesl.
proparty of athar peraon, Marth- pan ofplot Mo, SG-20360-A& Privabe par of Plot Bo.01 & South- Fiot No
SE-1345-4, balanging to Khasra No. 470 'm, sibuabed in Shivalk Ganga Viher Wiags Salempur Mahdood
151 [ within Imils of Magar Pakka Shivalk MNagar] Pamgana Reorkee Tashil and Distrct Harkdwar,
Litlarakband- 249408

KnumEnﬁunhmms | UF]

Place : Handwar Date; 25.07. 2025

The barrcweers’ attenlion 15 imviled to e proisiens of sub section 8 of section 13, of e &t in respect of
tha Eme aveilabla, to redeam tha zecurad as=ed. Bormowears in particular and public in general may please
Lake: et thal ifin Gase auchon schiduled Ferein Fails for any reason whalsoever fen seited craditor
may enforce sacority infarest by way of saks through private treaty. In case of any canficetonirequirament
regardng assels undar sale, bidder may conlact Mr, Rahul Rajan (+21874307T653) & Mr, Akshal
Solankl (+31 TI02111608) for clanfications. Bidder may aso condact The Helpling Moo [+51-
F152215751] far chnficafions.For dalailed lerms and: conditians of the sale, please refar fo Be link
bips: vy kotak comienbank-auctions. bl provided 0 the bark's website |8, www kolak com
ioranhitpibankauctions.in/ Authorized Officer,

Kotak Mahindra Bank Limited

I{OTAI( MAHIHDHA BANK LTD.

1 E!hr! 1, Mumbae- 400 851
o8| dosar "1"'. Dl =110 5

Branch Offics : EPICAH h"

DEHAHD Hﬂ"I'IEE

MOTICE UNDER SECTION 13{2) OF THE SECURTISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002

Motice is hereby given thal the following borrower /Co-Borrowers/Guaranlor, who have
availed loan facies from KOTAK MAHINDRA BANK LIMITED (KMBL) having its
branch office at EPICAH Mall, 2nd Floor, 68,68/1, Nagafgarh Road, Industrial Area, Mot
MNagar, New Delhi-110015; have failed to repay the loan facility wide EMI and Jor serve the
Inferest of their credit faciiies fo KMBL and that their loan accounts has been classified as
MPA a5 per the guidelines issued by Reserve Bank of india. The Borrowers have provided
secunty of the immovable properties to KMBL, the details of which are described herein
blow, The detais of the loan and the amounts outstanding and payable by the borrowers
to KMBL as on dale are mentioned below.

The bormower ‘Co-Borrowers /Guarantor as wes as the pubBc in general are hereby
informed that the undersigned being the Autharized Officer of KMEL, the secured craditor
has initiated action agamst the following bomower (Co-Borrowers | Guarantor under the
provisians of the Securilization and Reconstruction of Financial Assets and enforcement
of Security Interest Act, 2002 {the SARFAESI Act). i the following borowers fall 1o repay
the outstandéng dues indicated against their names within 60 {Sity} days of this notice, the
undersigned will exercise any one or more of the powers conferred on the Secured
Craditor under sub-section {2) of Section 13 of the SARFAES! Act, inchuding power fo take
possession of the properties and sefl the same. The public in general is advised not o deal
with property described here below.,

Name of the Borrowsrs | Details of secured asset (Immovable Property}

Guarantor & Mortgager o hal g

- part and parcel of the property consisting
1. Mis Aqua Royal Engineering| o it yp structure on Piot No. 57119, situated
(Borrower & Mortgagor) Through | 41 Site. 4, Sahibabad Indusirial Area, Ghaziabad,
its Proprietor Site- 1V, 56, 55, 1st Tehsil & Distt, Ghaziahad (UP) admeasuring
Floor, Sahibabad, Ghaziabad- 201010 41336 sq. mirs. Covered area. Bounded By:-
Also at:- Plot ho. 57119, situated at| North:- Plot No. 57/8, East:- Plat Mo. 5712, South:-
oite- 4, Sahibabad Indusirial Area, | PlotNo. 5771110, West - Road 40 feetwide

Ghaziabad (UP)-201010, 2. Mr.["Laan Account Ne., Demand Notice Date & Amount

panonar J1a {Co-Borroyer) 3te- .| Loan Account No. LAP1057189. Demand
= < & oar, dnigbaoad, : ¢ i
0, 2nd Floor, Gurunanak Pura, Laxmi Fifisen Thousand Five Hundred Thirty Ong and

Magar. Defhi- 110092, 3. Mrs. Runa| . :
Jha (Co- Borrower) Site- IV, 56, 55, | o0 Nty Soxonly), as on 18.07.2029

1el Floor, Sahibabad, Ghaziabad-] NPA Date : 22.07.2021
201010
Date : 25-07-2025 For Kotak Mahindra Bank Ltd.,

Place: Ghaziabad Authorised Officer

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regi.Off. : 707, Raheja Centre, Frea Press Journal Road, Mariman Faoin,
Mumbai-21. Ph.{022) 6747 2117 Fax: (022) 6747 2118 E-mail; infoi@authum.com
Branch Address: Office Mo-1216-1220, 12t Floor, Naurang House, Piol No-21
Kasturha Gandhi Road, Conneught Place, New Delhi-11 0001

POSSESSION NOTICE

(As per Rule B(1) of Security Interest (Enforcement) Rules, 2002)
That pursuant to the approved resolution plan of the Reliance Home Fimance
Limitad, {(EHFL) by its Landars in tarms of RBI Circular No. RBIF2018-1%/ 203,
DER.Na. BF. BC. 452104, 048201 8-19 dated June 7, 2019 on Prudential
Framework for Resolution of Stressed Assals, the order of Hon'ble Supreme
Court of India dated March 3, 2023 and the Spacial Resciution passed by the
Shareholders on March 25, 2023, BRHFL has entered into the agreement to
transfer ifs Business by way of a slump sale on a going concern basis, to
Reliance Commercial Finance Limited (Hereinafter referred to as "RCFL) and
whereas all the righls and liabilities pertaining o the loan account (5) of tha
Barrower hasfhiave glso been transferred o RCFL

That RCFL was futher acquired by Authum Investment and Infrastructure
Limited., in pursuance af the implamentation of tha Resolubion Plan submitied
by Authum Investment and Infrastructure Limited on January 15, 2021 for RCFL
intarms of the Reserve Bank of India {Prudential Framawark for Resolition of
Stressed Assets) Directions, 2019

Thal furtharmuore, the Hon'ble National Company Law Tribunal. Mumbal Banch
[("NCLT"), approved the Scheme of Arangemeni for demerger of lending
business of RCFL 10 Authum Investment & Infrastruciure Limded vide its arder
dated May 10, 2024, in view of which, the lending business and rights and
entitlemants attachead thereto of the RCFL stands be transferred to and vested in
Authum Invastmeant and Infrastructure Limited as a gaing concem.

¥Yhereas the undersigned being the Authonzed officer of the Authum Investment
and Infrastructure Limilad under the Sacunlzaton and Reconstruckon of
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise
of Powers conferred UNDER SECTION 13(2) READ WITH RULE &8 OF THE
SECURITY INTEREST (ENFORCEMENT) RULES 2002, ISSUED A DEMAND
NOTICE DATED 17.05.2019 CALLING UPON THE BORROWER {S) /CO-
BORROWERIS): 1. OMVEER SINGH, 2. SHAILENDER KUMAR, 3. RAJESH
DEVI ALLARE AT FLAT NO - 1501 15TH FLOORE TOWER -1 NOVENAGREEN
TECHZOMNE 4 GREATER NOIDA WEST-201308 NOIDA UTTAR PRADESH-
201306 VIDE LOAN ACCOUNT NO, RHAHDELDDODTINET TO REPAY THE
AMOUNT MENTIONED IN THE NOTICE BEING RS5.Z460840/- (RUPEES
TWENTY FOUR LAKH SIXTY THOUSAMD NINE HUNDRED FORTY ONLY}AS
O AT 05 2019 against Loan Agreaemand within 60 days from the date of receipl
of the sakd notices. The Bormower(sVCo-borrowen(s) having failed to repay the
arnount, notice 15 hereby given o the Borrower(sWCo-Borrower ard the public in
general thal the undersigned has laken possession af the properly described
herein below in exercise of powers confermad on himfher under Section 13(4) of
the said Act read with Fula 8 of the said fules on this 23.07 2025 Tha
Barrower(s} Co-Borower(s) in particular and the public in general is hereby
cautioned not 1o deal with the proparly and any dealings with the property will be
subjact io the charge of Authum Investment and Infrasiruciure Limited for a total
amount of Rs.5789025.76/- (Rupees Fifty Seven Lakh Eighty MNine Thousand
Tweanty Five Only) as on 22.07.2025 and Inferest, cost, expanses and other
charges thereon as per loan agreement. The Borrower/co-
barrewers/Morlgagar(s) altention 15 invited 1o the proviston of Saction 13(8) of
the SARFAES| Act, in respect of fime available, fo redeem the secured assets,
DESCRIPTION OF IMMOVABLE PROPERTY
ALL THE PIECE AND PARCEL OF THE PROFERTIES BEARING FLAT MO,
1501, 16TH FLOOR TOWER-1 NOVEMNA GREEM TECHZONE-4 GREATER
HNOIDAWEST 201306, GREATER MOIDA,
Date : 23.07.2025 Sdi-, Authorized Officer
Place : Greater Noida Authum Investment & Infrastructure Limited

BSL LIMITED

CORPORATE IDENTITY NUMBER (CIN): L24302R1970PLCO02266
Registerad Office: Post Box No. 168-17, Mandpam, Bhilwara = 311 001 (Rajasthan)
Phone: +91-1482-245000; E-mail: accountsi@bslsuitings.com, Website: www.bslltd.com

S No. RELEVANT PARTICULARS

1. | Name of the corporate debtor along |IWORLD DIGITAL SOLUTIONS
with PAN & CIN/ LLP No. PRIVATE LIMITED
CIN: U72300DL2014PTC263293
PAN: AADCI4558D

2. | Address of the Registered Office Registered Office:79, First Floor,
Paschimi Marg Vasant Vihar, South

West Delhi, New Delhi, India, 110057

3. | URL of website Not Available

4. | Details of place where majority of fixed

30/1, East Patel Nagar, New Delhi- 110008
assets are located

Installed capacity of main products/services | Not available

6. | Quantity and value of main products/

services sold in last financial year Not available

7. | Number of employees/ workmen Nil

8. [Further details including last available|Can be sought by sending a request to
financial statements (with schedules) of two | the resolution professional at:
years, lists of creditors are available at URL: | cirp.iwdspl@gmail.com

9. |Eligibility for resolution applicants under|Can be sought by sending a request to
section 25(2)(h) of the Code is available at|the resolution professional at:
URL: cirp.iwdspl@gmail.com

10. |Last date for receipt of expression of interest [09.08.2025

11.|Date of issue of provisional list of

prospective resolution applicants 19.08.2025
12.| Last date for submission of objections

to provisional list 24.08.2025
13.|Date of issue of final list of prospective

resolution applicants 03.09.2025
14. |Date of issue of information memorandum,

evaluation matrix & request for resolution [08.09.2025

plans to prospective resolution applicants

15. |Last date for submission of Resolution Plans [ 08.10.2025

16. | Process email id to submit EOI cirp.iwdspl@gmail.com

17.|Details of the Corporate Debtor's

registration status as MSME. Yes

Sd/-

Anurag Nirbhaya

Resolution Professional

Regn. No.: IBBI/IPA-001/IP-P00870/2017-2018/11468
Regd. Address: 204, Sagar Plaza, Plot No. 19,
District Centre, Laxmi Nagar, New Delhi-110092

For Iworld Digital Solutions Private Limited

Date: 25.07.2025

%e: New Delhi

doiel dd Canara Bank

TN s It 1] & Gl od Indiy Linderiaking

ARM BRANCH - MUMBAJ
Canara Bank Bullding. dih Floor, Adl Marzban Path, Ballard Estate, Mumbal — 400 001
Email: cbhz3g0i@canarabiank com TEL. - 022-22065425/30 WEB: www.canarabank com

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES THE
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH RULES
8(6) & 9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002.
Notice is hereby given to the public in general and in particular to the Borrower
(s) and Guarantor (s) that the below described immovable property mortgaged/
charged to the secured Creditor, the Symbolic Possession of which has been
taken by the Authorised Officer of Canara Bank, will be sold on “As is where
is” and “ As is what is” basison 30.08.2025, for recovery of Rs.12,75,17,238.49
(Rupees Twelve Crore Seventy Five Lacs Seventeen Thousand Two Hundred
Thirty Eight and Paise Forty Nine Only), and interest thereon from 18.07.2025
due to the ARM Branch of Canara Bank to M/s. Cardier Foods & Beverages
Pvt Ltd.

The reserve price and the earnest money deposit will be as mentioned below :

Earnest
Lot Description of the Property Rg?iec r;/e Money
Deposit
Commercial Shop on the 1st Floor i.e; adm
2678.73 Sq.ft, One Kitta Shop/Hall,Old
property No. 329 & NFW Water rate No. 7E, Rs Rs
1 79/325F & 79/325M made on the part of 2,78,21,000/- | 27,82,100/-

Complex Situated at Laxmi Complex, Gali
Ludhiyana, Dalpat Khirki, Kotwali Road,
Mathura, Uttar Pradesh — 2811001.

Commercial Shop on the 2nd floor (North
- East Side), Building known as “ Laxmi
Complex” on Water Tax No. Old 329, New Rs. Rs.
No. 79/325, situated at Gali Ludhiyana, Dalpat | 1,90,54,000/- | 19,05,400/-
Khirki, Kotwali Road, Mathura, Uttar Pradesh
—2811001.

The Earnest Money Deposit shall be deposited on or before 28.08.2025 up to 5 p.m.
Details of EMD and other documents are to be submitted to service provider on or
before 28.08.2025 up to 5.00 PM.
Date up to which documents can be deposited with Bank is 28.08.2025 upto 5.00 p.m.
For detailed terms and conditions of the sale, please refer the link “E-Auction”
provided in Canare Bank’'s website (www.canarabank.com) or may contact Mr.
Sudarshan Joshi, AAssistant General Manager, Canara Bank, ARM Branch,
Mumbai (Mob. No. 8655948054) or Mr. Sunil Pratihast (Mob. No. 9511662963)
may be contacted during office hours on any working day. The service provider
Baanknet (M/s PSB Alliance Pvt. Ltd), (Contact No. 7046612345/6354910172/
8291220220/9892219848/ 8160205051)
Email: support. BAANKNET@psballiance.com. /support.ebkray@procure247.com).”
Sd/-
Authorised Officer
Canara Bank, ARM Branch

Date: 21.07.2025
Place: Mumbai

A=C'S FCS SOFTWARE SOLUTIONS LIMITED

R s (CIN: LTM00DLA1593PLECT T 54)
Registered Office: 205, 2™ Floor, Agrawal Chamber IV, 27, Veer Sawarker Block,
Vikas Marg, Shakarpur, Delhi-110 042
Corporate Office: FCS House, Plot ng.83, NSEZ, Noida Dadri Road, Phase l,
Gautam Buddha Nagar, Moida-201 305
MOTICE OF ANNUAL GENERAL MEETING AND
REMOTE E-VOTING INFORMATION

Natice is hereby given thal the 327 Annual General Meebing {AGM) of the members of FCS
Software Solutions Lirmited will be hedd on Tuesday, 197 Day of August, 2025 at 1130 AM
through video conference ("WC) | other audso- visual meana ['OAVM'), fo transact the
businesses set out in the Notice of AGM in compliance with the applicable provisions of the
Companies Act. 2013 (Act) and Rules framed thereunder and the SEB (Listing Obligations
and Disclosure Reguiraments) Regulations, 2015 (Listing Requiations) read with General
Circular Mo, 0804 dated Septamber 18, 2024, 0852023 dated Septermber 25, 2023, read
with previous circulars issued by MCA being Circular No. 1012022 dated 28" December,
2022 . 1472020, Circular No. 1712020, Circular No. 2002020, Circular No. 22021, Circular
Mo, 22022 ("MCA Circulars”) pursuant 1o latesl Circular No. SEBUHOICFDIPaD-
2PCIR/2024/133 dated 3° Oclober 2024, Circilar Mo, SEBIHO!CFDVCFD-PoD-
2/PICIR/2023/167 dated 7~ October, 2023, SEBIHO CFD/PoD-2/R/CIR/2023/4 dated 57
January, 2023 issued by Securifies and Exchange Board of India ("SEBI") réad together
with previous circudars issued by SEBI in this regard being Circudar Nos. SEBI
HO/CFDICMDACIR/PI2020/79, . SEBI/HOI/CFD/CMDZICIRIPI2021/11 and
SEBVHOVCFD/PoD-ZPICIR20234 issuad by SEBI [hereinafter collactvely referred to as
"MCA Circulars or SEBI Circulars or the: Circulars™), Annual General Meeting (AGM) is
alowed be held through Video Conferencing (VC) or Other Audio-Visua! Means (OAVM)
without the physical presence of members at common venue fill 30° September. 2025, The
Board of Directors of the Company has decided o adopt the above circulars issued by MCA
and SEBlin conducting Annual General Mesting of the Company through WEDAVI,

In compéance with the said MCA Circulars read with the SEBI Circular’s, electronic coples
of tha Notice of AGM and Annual Report for the financial year ended on 31" March, 2025
have been sent on registered email 103 to all the members, as on Thursday, 24° July, 2025
whose email 105 ane registered with the Company Depositary participant(s). Please note
thal the raquirement of sending physical copy of the Notice of the 327 AGM and Annual
Repori to the Members have been dispensad with vide MCA Circulasis and SEB| Circular,
The Motice and the Annual Report will also be available on the website of the Company at

wwwr, feslid.com, and the websitels) of the slock exchanges i.e. B3E Limited and Nabonal
Sinck Exchange ol India Limited al wwwhssindia.com and wwwnseindia.com
respectvely, where the Company's shares are listad. A latter providing webiink for
accessing the Notice of the AGM and the Annual Reportwill be sent fo those members who
have not regisbered theiremail 10s.

The notice of the AGM containg the instructions regarding the manner in which tha
sharehodders can casd their vole through remote e-voding or by e-voting at the time of AGM
and join the AGM through video conference (VC) / other audso- visual means (OAVM)

The membears holding shares aither i physical form or in dematerialized form, as on the
cut-off date i.e. Tuesday, 12" August, 2025, may cast their vobe electronically on the
Ordinary and Special Businesses as sel outin the Notice of AGM through electronic vating
systams of MUFG Infirme India Private Limited (Formsary Link Inmea India Prvate Limitad)
Al the members arginformed that:

1. The Ordinary and the Special Businesses as set oul in the Motice of AGM will be
transacted theaugh voting by elecironic means;

2. The remote a-voting shall commence on Saturday, 16° August, 2025 (02:00AM.)

3. The remate e-voting shall end on Monday, 18" August, 2025 (05:00 F.M.).

4,  The cut-off date for determining the ehgibility to vole by electronic means or at the AGM
5 Tuesday, 12" August, 2025 and a person who s not a Member as on the culofl date
should treat this Notice for information purposas anly,

3.. Person, who acquires shares of the Company and becoma membir of the Company
after sending of the Motice of AGM and holding shares and eligible to vole, can follow
the process for generating the login 10 and password as provided in the Nolice of the
AGM. If such a person is already ragisterad with MUFG Intime India Private Limited
{Formarly knownas Link Intima india Private Lirnited} for e-voling, existing user |0 and
password can be used for casiing vade;

& Membersmaynode that:

a) the ramote a-voting modula shall be disablad by the MUFG Intima India Private
Limited {Formery known a3 Link Infime India Private Limided) afier the aforesaid
date and time for volding and once the vole.on a resolufion is casted by the
member, tha mamber shall not be allowed to change i subsequently;

by thémembers who have castad theirvole by remote e-voting prior to the AGM may
algoatlend the AGM butshall not be entitied to cast thelr vote again:

c)  the tacity forvoling through electronic mode shall be made available at the AGM:
and

d] apersonwhose namea is racordad in the ragester of members of |n the register of
beneficial ovmers maintained by the depositories as on the cul-off dale only shall
be entitled to avad the faciity of remote e-voling aswell as voling atthe AGM:

In casa of any guerias including issues and concams related 1o remote e-valing and vating
at AW, you may refer the Frequenily Asked Questions (FALs) for Shareholders and e-
voting user manual for Sharsholders available at NSDL and COSL website. Individual
Shareholders holding securies In demat mode with NSOL Members facing any technical
5w in [ogin can contact NSDL helpdesk by sending a request al evalingi@insdl £o.in or
call- at toll frée no.; 022 < 33367000, Individual Sharehodders holding securifies in demal
mode with CODSL Members facing any technical issue in login can contact COSL helpdesk
by sending a request at helpesk eveting @edslindia.com or contact a1 1800-21-09811

In case shareholders’ members holding secunties in physical model Instifuonal
sharehclders have any queries regarding e-viding. they may refer the Frequently Asked
Questions ('FAQs'}) and InstaVote e-Yoling manual available ai
hitpsi/iinsiavote linkintime.co. In/Home/Help, or send an email to

enolicesd@in mpms mulg com or confacton; - Tel: 022 -4918 6000,

In. continuation to our newspaper advertisement dated 06™ July,
2025, MNotice is hereby given that 54™ Annual General Meeting
(‘AGM’) of BSL LIMITED ('the Company’) will be held on Thursday,
28" August, 2025 at 4:00 p.m. (I15T) through Video Conferencing
('VC’) | Other Audio Visual Means ('OAVM’) without physical
presence of members at the AGM venue to transact businesses
as set out in the notice of AGM. The venue of the AGM shall be
deemed to be the Registered Office of the Company at Post Box
Mo, 16-17, Mandpam, Bhilwara — 311001 (Rajasthan).

In accordance with the General Circular no. 20/2020 dated 5th
May, 2020 read with General Circular No. 09/2024 dated 19th
September 2024 and other relevant circulars issued by Ministry of
Corporate Affairs 'MCA Circulars’) and Circular No. SEBI/HO/CFDY
CFD-PoD-2/P/CIR/2024/133 dated 3rd October, 2024, and other
relevant circulars issued by the Securities and Exchange Board of
India ("SEBI Circulars”), the Notice of the 54" AGM and the Annual
Report of the Company inciuding financial statements for the
financial year 2024-25 along with Board's Report, Auditor's Report
and other documents required to be attached thereto, have been
sent on 247 July, 2025 through electronic mode to the members
of the Company whose email addresses are registerad with the
Company/ National Securities Depository Limited {("NSDL") and
Central Depositories Services [India) Limited ("CDSLY) {collectively
referred to as "Depositories”}/Registrar & Transfer Agent ("RTA").
The Company, in accordance with the Regulation 36(1)(b) of SEBI
{Listing Obligations and Disciosure Requirements) Regulations,
2015 has also sent a letter on July 24, 2025 to the shareholders
who have not registered their email IDs with the Company,
providing a direct web link/path and QR Code to access the Notice
of AGM and the Annual Report of FY 2024-25. Physical copy of the
Motice along with accompanying documents will be sent to those
Members who reguest for the same.

The Annual Report and Motice of 54" AGM are also available on
the Company's website ie. www.bslitd.com, websites of the
stock Exchanges where the shares of the Company are listed,
l.e. BSE Limited and National Stock Exchange of India Limited at
www.bseindia.com and www.nseindia.com respectively and on
the website of MNational Securities Depository Limited (NSDL),
appainted by the Company for providing remote e-voting/ e-vating
facility at the AGM at www.evoting.nsdl.com.

Further, Members may directly access the Annual Report for FY
2024-25 at the following link and QR Code:
EeE

6206a24e38cad200c0141c78//6881ac5h9fb7bAd17 E s ﬁ;
T 54

T4d2ec/1753348829020/B51L + % 2BAR+2024-25%29
for+web.pdf
Members may further note that:

a. The businesses set out in the notice of AGM, will be transacted
threugh remaote e-voting or e-voting facility at the AGM.

b,  Thevoting rights of the members shall be in proportion to their
share in the paid up equity share capital of the Company as
on the cut-off date i.e: Thursday, August 21, 2025. A person
whase name is recorded n the Register of Members/Beneficial
owners ason the cut-off date shall only be entitled to avail the
facility of remaota e-voting/e-voting at the AGM and a person
who is not a member as on the cut- off date should treat the
Motice of AGM for information purpose only.

c. The Register of Members and Share Transfer Books of the
Company will remain closed from Friday, 22™ August, 2025
to Thursday, 28" August, 2025 (both days inclusive) for
the purpose of AGM and for payment of final dividend for FY
2024-25, If declared at AGM,

d. The Members, whose names appear in the Regisier of
Members/list of Beneficial Owners as on Thursday, August
21, 2025, i.e. the record date, will be paid the Final Dividend
of Rs. 0.B0 per Equity Share of the face value of Rs.10 each for
the financial year 2024-25, as recommended by the Board, if
declarad at the 54" AGM of the Company, within 30 days from
the date of AGM.

g. The notice of AGM inter-alia includes the process and manner
of remote e-voting/e-voting and instructions for participation
in the AGM.

f. The remole e-voling period commances on Sunday, the 24"
August, 2025 at 2:00 A.M. and ends on Wednesday, the 27"
August, 2025 at 5:00 P.M. The remote a-voting shall not ba
allowed heyond the said date and time.

Electronic Voting Event Mumber {(EVENT): 134486

Any person who acquire shares and become member of the
Company after dispatch of notice and holding shares as on
cut-off date ie. Thursday, August 21, 2025 may obtain
iogin Id and password by sending a request over email at
evoting@nsdl.com mentioning demat account number/
folioc number, PAMN, name and registered addrass. However,
Members who are already registered with NSDL for e-voting
can use thelr existing User id and Password for casting their
viote through remote e-volting/e-voting at the AGM.

I, Manner of vating for members holding shares in physical form,
dematerialized form or who have not registered their e-mail
address with the Company is provided in the Notice of AGM,
which is also available on the website of the Company at
www.bslitd.com.

j.  The facility of -voting shall ba made available at the AGM and
Members attending the AGM who have not aiready cast their

yote, may cast their vote electronically on business{es) set
forth in the notice of AGM. Further, members who have cast

o

NOTICE OF THE 54™ ANNUAL GENERAL MEETING AND E-VOTING INFORMATION

falr and transparent manner,

I.  The resuits shall be declared not later than two working days
from conciusion of the meeting by posting the same on the
website of the Company (www.bslitd.com), wabsite of N50L
(www.evoting.nsdl.com) and by filing with BSE Lid. and
Mational Stock Exchange of India Ltd. It shall also be displayed
an the Notice Board at the Registered Office & Corporate
Office of the Company. Subject to the requisite number of
voles, the Resolutions shall be deemed to be passed on the
date of the AGM i.e. 2B" August, 2025.

Members who have not registered their email-id and/or Bank
details are requested to register the same by following the
procedure given below:

SHAREHOLDERS WITH PHYSICAL HOLDING

Shareholders have to fill the Form ISR-1, ISR-2 and other forms
for updating their E-mall address/Mobile no./Bank Account
particulars and other details, if yet not updated by them, and sent
the same duly complated in all respect to the RTA of the Company
i.e. MCS Share Transfer Agent Limited (Unit: BSL Limited),
179-180, DSIDC Shed, 3™ Floor, Okhla Industrial Area, Phase-I,
New Delhi-110020, Phone no. 011-41408148-52, The said
forms can be downloaded from the weabsite of the Company i.e.
www.bslltd.com under head Investors > Intimation to
Shareholders Holding Shares in Physical Mode.

SHAREHOLDERS WITH DEMAT HOLDING

a) Please contact your Depository Participant (DP) and register
your E-mail address [ Mohbile No. / PAN [ Bank Account
particulars in case the same are yet not updated in your demat
account, as per the process advised by your DP.

b} Incase E-mail address [ Mobile No. are updated but presently
you have Opted for "email RTA download flag as “Mo” in your
demat account, you can contact your DP for email download
flag as “Yes” s0 that you can be able to receive the various
communication sent through e-mail by the Company OR you
can ask your DP to make nacessary updation in your demat
account s0 that in future you can be able to get Annual
Report/Motice/ various communications from the Company in
electronic mode.

Members may note that the Income Tax Act, 1961, as amended
by the Finance Act, 2020, mandates that dividends paid or
distributed by a Company on or after 19 April, 2020 shall be taxable
in the hands of the Shareholders. The Company shall therefore be
required to deduct Tax at Source (TDS) at the time of making the
final dividend, if dectared at the ensuing AGM. The withholding
tax rate would vary depending on the residential status, category
of “the shareholder and is subject to provision of reguisite
declarations | documents provided by the concerned shareholder
to-the Company,

In order to enable us to determine the appropriate TDS rate as
applicable, Members are requested to submit the documents
in accordance with the provisions of the Income Tax Act, 1961
before 21 August, 2025, Please note that the Company had vide
its e-mail communication dated 08" July, 2025 and also by way
of newspaper advertisement informed the Members regarding
this change in the Income Tax Act, 1261 as well as the relevant
precedure to be adopted by the Members to avail the applicable
tax rate.

PAYMENT OF DIVIDEND IN ELECTRONIC MODE:

Shareholders holding shares in physical folios are reguested
to note that SEB| vide its Master Circular no. SEBYHO/MIRSDY
POD-1/PICIRIZ2024/37 dated May 7, 2024 issued to the Registrar
& Transfer Agents and SEB| Circular no. SEBN HO/MIRSD/S
POD-1PICIR/2023/181 dated November 17, 2023, as amended,
has mandated that effective April 1, 2024, dividend to the
security holders holding shares in physical mode shall be paid
only through electronic meode. Such payment. to the eligible
shareholders holding physical shares shall be made anly after
they have furnished their PAN, Contact Details (Postal Address
with PIM, e-mail ID and Mobile NMumber) Bank Account Details
and Specimen Signature for their corresponding physical folios
to the Company or the RTA, For more details, kindly refer Notice
of AGM relating to Dividend TDS communication. The copy
of same s also available on the wehsite of the Company ie
www.bslitd.com.

In case of any queries, you may refer the Frequently Asked
Questions (FAQs) for Shareholders and e-voling user manual for
Shareholders available at the download section of www.evoting.
nsdl.com or call on 022 - 4888 7000 and 022 - 2499 7000 or
send a request at evotin sdl.com. In case of any grievance
connected with facility for remote e-voting or e-voting, please
contact to Ms. Pallavi Mhatre, Senior Manager, National Securities
Depository Limited, Trade World, ‘A" Wing, 4™ Floor, Kamala Mills
Compound, Senapati Bapat Marg, Lower Parel, Mumbai - 400 013

at the designated eamail id: evoting@nsdl.com.
SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUEST OF PHYSICAL SHARES

Investors/physical shareholders who missed the deadline to
re-lodge transfer deads for physical shares, the Securties and
Exchange Board of india (SEBI) vide its circular No. SEBYHO/MIRS D/
MIRSD-PoD/P/CIR/2025/97 dated 2™ July, 2025 has announced a
six manth Special Window from 7 July, 2025 to 6" January, 2026,
allowing shareholders to re-lodge transfer documents that were
lndged before 1% April, 2019, but Rejected/returned/not attended
due to deficiency in the documents/processfor otherwise. The

By order of the Board their vota by remote e-voting prior to the AGM may attend securities that are re-lodged for transfer shall be issued anly in
For FCS Software Solutions Limited the AGM through VC/OAVM but shall not be eligible to vote  demat mode.

Sdi- at the AGM. By order of the Board
Place : Noida Deepti Singh k. C5 Manoj Maheshwarl (FCS: 3355), Practising Company For BSL Limited
Date : 24/07/2025 {Company Secretary & Compliance Officer) Secretary, has been appointed as the Scrutinizer and failing Sd/-
him FCS Privanka Agarwal (FCS: 11138), Practising Company ) Shubham Jain
Secretary, as Alternate Scrutinizer, to scrutinize the remote Place: E"'r:'“’"a Company Secretary
; o e-voting and polling process to be carried out at this AGM ina Date: 24" July, 2025 ACS-49973
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to hobd or sell securities, This is not an announcernent for the offer docurment. All capitalized ferms used herein and not defined harain
shall have the maaning assignad 1o them in the Latter of Oifer dated Juby 08, 2025, the "' Letter of Offer” or ("LOF") filed with the BSE
Limited [(“BSE" or “Stock Exchange'), and ihe Sacurities and ihe Exchange Baard of India {*SEBF).

KATI PATANG KATI PATANG LIFESTYLE LIMITED

- ' s b i i
i A l ' I I 8 I ‘ ! . ' 3 (Formerly known as Virtualsoft Systems Limited)

Dur Company was anginally mcorporated a5 a pivate (imied company under the Companies Act, T356 in the name amd style of “Sur
Capital & Leasing Prvate Limied” wde Conificale of Incorporation dated March 10 7992 rssuad by the Registrar of Compariias,
National Capital Terrifory of Dedhf and Haryana. Further, the name of our Company was changed fo “Virualsoll Systems Limited” on
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